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BEFORE THE NATIONAL GREEN THIBUN
EASTBRN ZONE BENCH, KOLKATA.

Orieinal Application No.47 I 2024lEZ

Youth United for Sustainable Environmental Trust.

Applicant

-Versus-

State of Odisha & others. Respondents.

COUNTER AFFIDAVIT FILED BY

RESPONDENT NO.8.

I, Dharanidhar Nayak, aged about 38 years, S/o.

Sri Nilamani Nayak, at present working as Deputy

Director Mines, Talcher, At- Hatatota, P.O.- Remuna,

P.S.-Talcher, District-Angul, Odisha, do hereby

solemnly affirm and state as follows;

l. That I have gone through the contents of the

Original Application as well as the annexures

appended thereto and have understood the contents

thereof. I am well acquainted with the facts of the case

and as such competent to swear this affidavit in my

official capacity.

2. That the appellant has filed the aforesaid

Original Application with the following prayer:-

" I. Direct the Mining department to conduct

Drone Survey to assess the mining beyond

lease area and excess mining.

II. Direct the SEIAA Odisha to

withdraw the EC letter for violation

of EC Conditions.
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m. Direct the Independent Committee

to inquire into the illegalities of
mining such as mechanical mining

and in-stream mining, Excess sand

mining in violation of the permitted

quantity.

IV. Direct the State Respondents to

seize the Excavators used for Sand

Mining in Brahmani River at

Gopinathpur.

V. Direct the State Respondents to

immediately remove the illegal

approach road constructed by the

lease holders / sand mafias in
Ensure the free flow of river by

removing the artificial approach

roads for transportation of sand

loading vehicles insider the river.

VI. Direct the State Respondents for

GPS TRACKING OF VEHICLES s

AND make E TRANSIT PASS

MANDATORY FOR MINING

OPERATION

For this act of kindness the

application shall ever remain

grateful to you."

3. That the brief fact of the case is that after going

through the record, it appears that Nizigarhzami Sand
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Sairat (10.06 Ha.), At- Nizagarh Zami, po- Talcher ,

has been granted under Section 25/26 of water
(Prevention & control of poilution) Act, rg74 and

under section 21 of Air ( prevention & control of
Pollution ) Act, l98l and rules thereof the lessee to

operate sairat source by the State pollution control
Board, Odisha, vide Board,s letter No.1292

d1d.06.04.2023 which is valid up to 3r.03.2024. The

source is handed over to Steel and Mines Department

from Revenue & Disaster Management Department on

dt.27.07.2023 (both in online and offline). Scrutinise

and systemically upload in Integrated Minor Mineral
Mining Management System and first E- pass issued

on 04.10.23. The Minimum Guaranteed euantity (in
short 'MGQ') was duly permiued as per the .y _
Form' (Previous transit pass issued by Revenue and

Disaster Management Department) data provided by

Tahsildar, Talcher.

It is pertinent to mention here that the detail

extraction of sand is not available prior to 27.07.2023.

However, after taken over source the Respondent No.g

monitoring the site and it is found that the depth of
mining activities could not be ascertained as major part

of the lease hold area was submerged under water.

However, neither any mining activities were carried

out nor any heavy machinery (excavators) were

engaged during visit at the site. Further, internal

enquiry was conducted after receipt of letter from
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Govt.of Odisha, Steel & Mines Department, Odisha

vide Memo No.3l59l Dtd.12.04.2024 as well as from

higher authorities. Nizagarhzami is operational source

whereas Gopinathpur is non -operational. A JCB was

found in the source site. Though the lessee was a

successful bidder of Gopinathpur sand source, but he

did not follow OMMC and EC guidelines, he was

penalized to the tune of Rs.1,00,000/-( Rupees one

lakh). During investigation it was also noticed that

Nizagarhzami sand source doesn't have proper

boundary demarcation as per Mining Plan &
Environment Clearance guidelines . In that view of the

matter a show cause notice was issued on 24.04.2024

and imposed penalty of Rs.1,00,000/- and reaslised

vide Challan No.38000492FC Dtd.1 8.05.2024.True

copies of show cause notice dtd.24.04.2024 and

Challan No.38000492FC Dtd. I 8.05.2024 are annexed

herewith as Annexure -Al8 & B/8 respectively.

4. That, with regard to the averments made in Para-

I & 2 of the Original Application needs no comments.

5. That, in reply to the averments made in Para-3

& 4 of the Original Application, it is humbly submitted

that during visit by the Mining Officer - cum

Competent Authority, Minor Mineral, Angul District, it

was observed that another non-operational sand quarry

namely Gopinathpur sand quarry is situated near

Nizgarh Zami Sand quarry. The Mining Officer - cum
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- Competent Authority, Minor Mineral, Angul District

noticed traces of sand excavation work in the said non-

operational quarry. The lessee was imposed penalty of

Rs. 1,00,000/- on the spot and same has been realized

vide Bank Transaction IDIKOCRPJXY3

Dt.21.03.2024.True copy of e-challan reference ID

No.37F44D0797 Dt.21.03.2024 is annexed herewith as

Annexure-C/8.

6. That with regard to the averments made in Para-

5 of the Original Application need no comments.

7. That in reply to the averments made in para-6 of

the Original Application, it is humbly submitted that

during visit though mining activities was not carried

out but one JCB was found inside lease hold area . All

the Lessees of Minor Mineral in Angul District have

been directed to strictly follow the order of the Hon'ble

High Court of Orissa passed in W.P.(C) No.6375 of

2023 vide letter No.432llvlines dt.27.02.2024. True

copy of Letter No.432Avlines dtd.27.02.2024 is

annexed herewith as Annexure-D/8.

8. That in reply to the averments made in para-7 of

the Original Application, it is humbly submitted that

during investigation it was noticed that Nizagarhzami

sand source doesn't have proper boundary demarcation

as per Mining Plan & Environment Clearance

guidelines. In that view of the matter a show cause
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notice was issued on 24.04.2024 and imposed penalty

of Rs.1,00,000/-.

9. That the averments made in para-8 of the

Original Application it is humbly submitted that the

mining in the lease area has been carried out within the

limit of statutory clearance granted by different

statutory bodies of Government.

10. That the averments made in para-9 of the

Original Application, it is humbly submitted that lacks

judicial interpretation as monsoon period varies from

time to time at different geographical locations. The e-

pass has been issued on 04.10.2023 basing upon

exposure of sand and dry condition of river for the

revenue interest of the State. All the lessees of minor

mineral in Angul District have been directed to conduct

pre-monsoon replenishment study vide letter No.10

dt.04.04.2024. True copy of letter No. 1 0 dt.04.04 .2024

is annexed herewith as Annexure-E/8.

11. That with regard to the averments made in para-

l0 of Original Application need no comments as the

same has already been replied in earlier paragraph.

12. That in reply to the averments made in para-l1 of

Original Application, it is humbly submiued that

Display Board was initially posted but during field

visit it is noticed that the same is in broken stage.
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13. That with regard to the averments made in
Paras- 12 to 19 of the originar Application need no
comments.

14. That with regard to the averments made in para-

20 of Original Application need no comments

However, it is humbly submitted that all the lessees of
minor mineral in Angul District have been directed

conduct pre-monsoon replenishment study vide letter

No.l0 dt.04.04 .2024.

15. That with regard to the averments made in
Paras- 2l to 24 of the original Application need no

comments

16. That in reply to the averments made in para_Z5

to 27 original Application, it is humbly submitted that

sand lifting to TTPS is a fact as their project work was

going on. However, the authorised person (from both

BIIEL & TTPS) were directed to provide transit pass

in respect of sand procurement. But, they failed to
provide transit passes in support of the procurement.

Subsequently the competent Authority seized the

minor mineral (sand) and immediately stopped the

work and assessed that 10,000/- cum of sand has been

stacked unauthorizedly. The project proponent was

imposed penalty amounting to Rs.24,4g,000/- and

realised the penalty amount of Rs.5,00,000/- vide

online challan No-cK000pKGT6 Dt.r6.02.2024
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V

under Rule-Sl (1) (i) of the Odisha Minor Mineral

Concession Rules, 2016 and Rs.19,48,000/- towards

royalty vide Online Challan No-CKOOOPKBW6

Dt.16.02.2024.True copies of online Challan No-

CK000PKGT6 Dt. 16.02.2024 and online Challan No-

CKOOOPKBW6 Dt.16.02.2024 are annexed herewith

as Annexure-F/8 & G/8 respectively.

17. That with regard to the averments made in para-

35 and 36 of the Original Application is not correct and

hereby denied. It is humbly submitted that Consent to

Establish was issued against the sand source vide

Letter No.247lQuarryl ROSPCBI AGLlS6l 2017-18

dt.20.01 .2023 for a period of 5 years. Subsequently,

Consent to Operate has been granted in respect of the

Sairat Source vide Consent Order No. 1292 lQuarryl

ROSPCB I AGLI 8612017-18 dt.6.4.2023 and was valid

up to 3L03.2024 issued by State Pollution Control

Board, Angul. True copy of Letter No.247l Quarry /

ROSPCB I AGLlS1l 2017-18 dt.20.01 .2023 and

Consent Order No. L2g2 /Quarry/ ROSPCB I AGLI

8612017-18 dt.6.4.2023 issued by State Pollution

Control Board, Angul are annexed herewith as

Annexure- [I/8 & U8 respectively.

18. That with regard to the averments made in para-

37 of the writ petition, it is humbly submitted that

during field visit no machineries was seen at the site.

All the Lessees of Minor Mineral in Angul District
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have been directed to strictly follow the Order of the

Hon'ble High Court of Orissa passed in

W.P.(C)No.6375 of 2023 vide letter No.432Avlines

dt.27.02.2024 .

19. That with regard to the averments made in Para-

38 of the writ petition need no comments.

20. That the averments made by the petitioner in

Original Application are not correct and hereby denied.

It is humbly submitted that mining in the lease area has

been carried out within the limit of statutory clearance

granted by different statute bodies of Government. All

the Lessees of Minor Mineral in Angul District have

been directed to strictly follow the Order of the

Hon'ble High Court of Orissa passed in W.P.(C)

No.6375 of 2023 vide letter No.432 / Mines

dt.27.02.2024.

21. That with regard to the averments made in Para-

40 of the writ petition need no comments.

22. That with regard to the averments made in Para-

41 of the writ petition, it is humbly submitted that need

no comments after transfer of administration from

Revenue & Disaster Management Deptt., Bhubaneswar

to Steel & Mines Department, Bhubaneswar. All

mineral transaction being carried out online in

Integrated Minor Mineral Mining Management

System.
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23. That with regard to the averments made in para-

42to 48 of the writ petition need no comments.

24. That this deponent craves leave of this Hon,ble

Tribunal to file further affidavit, if required, at the time

of hearing.

25. That the facts stated above are true to the best of
my knowledge and belief based on the available

official records.

VERIFI CATION

I , Dharani dhar Nayak, aged about 38 years, S/o

w

Sri Nilamani Nayak, at present working as Deputy

Director Mines, Talcher, At- Hatatota, p.O.- Remuna,

P.S.-Talcher, District Angul, Odisha, do hereby

veriff that the contents of the above affidavit are true

and correct to the best of my knowledge as derived

from official records and that nothing material has been

concealed there from.

Verified at Cuttack on this the 20th day of Muy,

2024.

VERIFICANT.

Identified bv:\,\w -_-Addl. Govt. Advocate

Dhp"',^"*t'tl- ut)*
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VIT.

I, Dharanidhar Nayak, aged about 3g years, S/o

Sri Nilamani Nayak, at present working as Deputy

Director Mines, Talcher, At- Hatatota, p.O.- Remuna,

P.S.-Talcher, District Angul, Odisha, do hereby

solemnly affirm and state as follows :-

I That I am the Respondent No.8 in the aforesaid

Original Application. I am well acquainted with
the facts of the case and as such competent to

swear this affidavit on my official capacity.

2 That the facts stated above are true to the best of
my knowledge and based on official records.

Ideltifie/ by:

t- L--
Addl.Govt.Advocate.

Dh ^" ^ r*-4 \,r a'' N

Deponent.

CERTIFICATE ?,Hy8ti:,::iy:ffi
Certified that Cartridge paper are not available.

Cuttack.

I,
Dt.20.05.2024 Addl.GorA.Advocate.
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GOVERNMENT OF ODISHA
oFFrcE oF THE DEpUTy DIRECTOR MINES, TALCHER CIRCLE, TALCIIER

DIST: ANGUL

Letter No 8D A4M, Dated. aAl . o^l aoaAl

To

Pitambar Bhutia

S/o- Banabar Bhutia, Mandapal ,TalchcrTown

Talcher, Dist-Angul

Sub - Show cause in respect of illegal activities carried out in Nizagarhzami sand quarry .

Sir

a

With reference to the subject cited above , from the field visit we concluded that

Missing ofName board & pillars were in broken state . As per OMMC Rule 2016

(Amendment2023 ) , EC guidelines a source should be visibly dcmarcated by pillar

posting ( Concrete pillars imprinting with co -ordinates and top coloured with red or

yellow ). The current scenario I'ails in above mentioned rules.

No Replenshment study report has been submitted by your end to this ofFrce although

letter has been issued regarding it .

A broken earth bridge has been found in source . As per EC guidelines Project

proponent shouldn't obstruct Natural rvater flow of a river.

Plantation should be mandatorY -

You are hereby addressed to providc us proper justification rcgarding the

maffer within 7 daysof receiving this letter.ln case of any negligence, proper action

will be taken as per OMMC rule 2016(Amendmcnt2I2S ). Again 
' 
you ane hereby

addressed to prohibited any illegal action in the foresaid quarry and adjacent to it'

o

a

Attested
True GoPY

Yours fa
F

N
t inor Mineral

9gp.rtY Director Mines
- 
r.archer Circle, Talclrcr

Mining

Angul District
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Government of Odisha

Cyber Treasury
eChallan

1

Head of Account

Bank Details

Payment Remarks

td-!.r.ryw!B@
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I
u:ryl**.rffi.,*rd I

'w$r*rs*i\*{MNs.@n'

copv Att:"

w\
ted

lrue

PITAMBAR BHUTIA1 Name of the Depositor

AT/PO-TALCHER TOWN TALCHER Odisha Angul 7591072. Depositor's Address

Angul3 District

38000492FC4 e Challan Reference ld

Rs. 100000/- ( echallan- Rs. 100000/- + agency- Rs. 0/- )5 TotalTransaction Amount (ln Rs.)

One Lakh OnlyAmount (ln words)6

Challan I ,lun ber & DateAmountHead OfAccountDescription

tedNot GenereRs.100000/-0B 53-00- 1 0 2-021 7 -02021 -000Odisha Minor Mineral
Concession Rules,

Rs.100000/-TotalAmount

Name of the Bank srArE BANK9r, INDIA

Net Banking
'.,. $,Mode of Transaction

rK09TLBank Transaction It:
D

---.r7;r4-

1810512024 08:22:25 PM
, dts

I

tBank Transa & Time

Bank Transa cdon Status

ff!#Bl::,::iyJffi:
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Government of Odisha
Cyber Treasury

eChallan

I

:)

I

1 Name of the Depositor PITAMBAR BHUTIA

2 Depositor's Address AT-BHAIRABI SAHI PO-TALCHER TOWN PS-TALCHER SADAR Odisha
Angul 759107

3 District Angul

4. e Challan Reference ld 37F44D0797

5. TotalTransaction Amount (ln Rs.) Rs. 100000/- (echallan- Rs. 100000/- + agency- Rs. 0/- )

6. Amount (fn words; i One Lakh Only

Des :ription ' Hbao of Accouhti ,':i Amount Challan Number & Date
I

Odisha Minor [ulineral
Concession R0les

0853-00- 1 02 -021 7 -02021 -000 Rs.100000/- Not Generated

TotalAmount Rs.1000001

lnk
!i

srATE BANKSSFTNDTA

Mode of Trans rction Net Banking .:x.*,e:

Bank Transac on lD .rxffiffiIKOCRP

Bank Transacl on Date & Time 21t03t2024 o4ffii1a ena

Bank Transac on Status Succesful: Confirrnation Received from Bank as Success

PENALTY

Head of

Bank Details

Name of the

Payment Re

$

l

i
1'

True GoPY AtterteC

6w
Pputy Director Mines
r.alcher C ircie, Talclror

. This is a computer generated challan and doesn't require any signature or stamp

Generated on : 21 10312024 04:13:55 PM
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OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER CIRCLE, TALCHER

DIST: ANGUL

Letter No - ines, oate. Q? I C1,.tzozq

To

All the Lessees of Sairat Sources,

Angul District.

Sub Order of Hon'ble High Court, Odisha regarding working of sairat sources

Sir,

ln inviting a reference to the subject cited above I am to say that, the Hon'ble High Court

of Odisha in the matter of an application under Articles-226 and 227 of the Constitution of lndia on

W.p.(C) No- 6375 of 2023 have Ordered that all the lessees of minor nrineral sources strictly adhere to

the Guidelines issued by Government of Odisha on Dt. 2L.L2.2023 on workirrg of sairat sources which

are as follows:-

1. Strictly follow the Terms and condition of E.C., Mining Plan and Lease Agreement.

2. Strictly follow the High court Rule and Odisha Sand Policy for transporting of minor mineral

Any deviation on the above instructions will be viewed seriously

Enclosed : High Court Order Yours

)

Competent A ining Officer

Minor Mineral, Angul Dist.

Memo No 4zz Mines, oate 8,? / 0? tzoz+
rded to the Deputy Director of MinCopy forwa es, Talch r for favour of kind

information \\
a

Mining Officer- cu - Competent AuthoritY
Angul Dist

Memo No 3 Mines, oate ,* /-lNzozq
Copy forwarded to the Director of Minor Minerals, Odi a, Bhubaneswar for

t
LA ,.favour of kind information.

v

True CoPY Atte;ted

wx er- cum- Competent AuthoritY

flerrrrty Director Mines
I cir.r iEr Crrcie, Talchcr

Mining Offic
Angul Dist



ORISSA HIGH COURT: CUTTACK

AtrR W.P.lCl No. 5 of 2o23

In the matter of an application under Articles 226 and
227 of the Constitution of India.

Prasanta Kumar Das Petitioner

-Versus-

State of Odisha and others Opp. Parties

For petitionerr:'i. Dalai
cates

For opp
with

(

R. Dash,

{
B.,,No*",1
,! i".; ', ,
.!i t,--d #

rJ,

Das-2,
Padmanav SethY, T.K. Sahoo,
Advocates (O.P.Nos. 18 & 19)

Mr. S.P. Mishra, Sr. Advocate
along with M/s. SoumYa Mishra,
A. Agarwal, R.K. Agarwal,
M. Mishra and B. Behera,
Advocates (O.P. No.20)

Mr. P.K. MohaPatra, Advocate
(For Intervener)

True CoPY At;eli - 11

s\x,
9_1r:0, Direetor MinesIalcher Ci,e1s, Iatcl.)€i
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PRESENT:

THE HONOI'RABLE ACTING CHIEF WSTICE DR. B.R.SARANGI
AND

THE HONOURABLE MR JUSTICE MI'RAIIARI SRI RAMAN

Date of Hearing and Judgment zz 0,6.02.2o.24

DR. B.R. SARAIIGI, Ae^r. The petitioner has filed this writ

petition in the nature of public interest litigation seeking

following relief(s):-

"It i"s praged that this
Hon'ble leased to issue
Rule
show

n Parties to

not to the
shall
more
takeNo.

of
and

oontro of
and to cause an nt enquiry in telates
to the

thePartA
auction

and to
p AS

malaJide and publb rest"

2 The in brief, is that

the State authori ties, while granting sand sairats on

lease to different lessees by making public auctions for

different period,s, are allowing the lessees to operate the

lease in violation of the terms and conditions of the lease

deed executed between the parties. Though the lease

conditions stipulate that the lessee has to operate the

mining manually as far as practicable, but the lessees

. 
-.rarl

UMt,

ffi#3r:iJ:iy:ffi
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are using the machinery in a mechanized manner for

extraction of sand from the sand sairats, which is a great

concern in the present writ petition. There is also

unorganized movement of vehicles transporting the sand

in the school and habitable areas in day time. Similarly,

uncontrolled extraction of sand from the leasehold areas

in a mechanized manner is not only causing threat to

the environment bu threat to the river

embankment interest. The

petitioner d ssees, who

CuF

1ffie

have been

't':'i'';

a116fted

e
-ll

by thEwith

ils

ats

var10uof the s Tahas
{!''{i'r

extract sarid in th

sto

tself

s sti iqr11r. lease deedcontravenes the,^co
.t

by such action,executed between

though the petitioner approached the authorities on

several occasions, no action was taken, for which the

petitioner has filed this writ petition in the nature of

public interest litigation alleging inaction of the

authorities and also bringing to the notice of this Court

the violation of conditions stipulated in sand sairat lease

deeds by the lessees. The lessees, while extracting sand,

;),M
laor& Director Minesr.iiuner Circle, Talchcr
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are violating the conditions stipulated by the Pollution

Control Board, more particularly, the provisions

contained under section 25 of the Air (PCP) Act, 1981.

Inaction on the part of the authorities has occasioned

rampant mis-utilization of the source and it so happened

that the lessees are extracting more than the quantum

allotted in their favour causing huge loss to the State

st litigation bearing

hdtl d vide order

of

n by thewas

mafias
r1i;ir

.l'i,.

,t..i

,.\,, '' 4 ., \', :1, I J;:

i
As a resultopposite parties to curb

thereof, such sand les ing po tion to the

of lawen

by quantity to be

extracted in a mechanized manner, by which also they

are causing loss of revenue to the state. Though sand

sairats are leased out to augment revenue for the State

to be utilized for the development of the public, such

sairats having been mis-utilized, the State's revenue is

being siphoned to the so called land mafias causing

hardship to the general public, due to uncontrolled

True Copy Attested

wr(
*0,*V Director Mines
r <:rhcr Ctrurc, Talchcr
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extraction of sand and movement of sand carrying

vehicles as per their sweet will. Hence, this writ petition.

3. Mr. S.K. Dalai, learned counsel appearing for

the petitioner vehemently contended that in the State of

Odisha auction of the sand queries, selection of lessees

and extraction of sand in mechanized manner are all

being done detrimental to the interest of the public at

large. Conse he terference of thrs

Court to policy to le to all the

sand of of sand

by th be and of sand

more than the"quantitY be

3.1 It
r . 1: . i- 1. ;_ .::;.1 , .i.

contdnded that movement of

vehicles carrying I hour as well as

office hour at day time, is causing immense difficulties

for the general public. The same should be prevented

and the lessees should not be allowed to have extraction

of sand and movement thereof during day time, when

traffic is in force. Apart from the same, it is further

contend.ed that there is no dispute that the State should

utilize all its larges for the public, but that should be

True coqY t'-:t"",v w
hai1rly Director Mines
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done in the manner it is required to be done in

accordance with Iaw. But, without following the same, if

any larges of the State is utilized detrimental to the

interest of the public, the same should be curbed down.

Attention of the Court has been drawn to the situation of

Cuttack Town, so far as sand sairats of Kathajodi and

Mahanadi are concerned. Though some instances are

placed on record, it that similar state of

affairs is go

stringent

erring offi (l who

violating or

activities and, not.,{:i "L'" ',. ;)ui
assigned to them, and

te. Therefore,

t the

..-,,...i"**:'r

1n SLl type of

the tre
.,,&--'""!8rl
.r}\

S sibilities

the les , who are
i1..11'. 1".t.; i *

.i

tions of'lease, so that

they can be and no further

mishandling of sources can be done by any of the

lessees. It is further contended that unless those lessees

are dealt with very strong hands, the sources cannot be

preserued for the future generation.

4. Mr. Ashok Parija, learned Advocate General

appearing for the state-opposite parties contended that

True CoPY Attestuo
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considering the gravity of the situation and looking at

the policy framed by the Ministry of Forest and

Environment of the Union of India and the consequential

guidelines issued thereof, the Government has framed a

fresh guidelines on 2L.L2.2O23 and the same has been

placed on record for consideration. He contended that

adhering to the fresh policy, if leases are gra.nted, then

the grievance of be redressed. The

Government is t the issue

relating

extracting

.i{:"r4iri.-.iliri

the

limi

. neCeSS

who are

thethe

State has also , decided

the lessees,''* who are

ary.s against

to terms and

conditions of , So far as
!t; ncerned, it is alsoprotection of the

contended that the Environment Department will take

care of the issue and necessary statutory permission has

to be obtained by the lessees. The Government will also

look into the issue, if any of the lessees contravenes the

conditions of environmental clearance, and deal him/her

in accordance with law. Thereby, it is contended that

since a new policy has to be formulated for the entire

True CoPY Attesrectw{
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State and even though said policy will apply

prospectively, but the lessees, who are already in

operation and their term has not been over, will also be

intimated about the said policy, so that they will adhere

to the terms and conditions mentioned therein in

addition to the terms and conditions already existed in

the lease deed.

that if any of the

stipulated in

the nt, then,
:

thetoit shall be open to

appropriate{, fodlm alle n of su&h tion(s)

by the 1esse6, so that therr'law:ryill take i own course

and the

law

with

Mr. H.S. Mishra, learned counsel appearing

ilir

th* in,pCccordancehurl

5

for opposite party no. 17 vehemently contended that the

petitioner has no locus standi to file this writ petition

making bald allegations. Learned counsel also drew our

attention to the prayer made in the writ petition and

contended that the relief, which has been sought by the

True CoPY Attest'ed
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petitioner, is no more subsisting after the new policy has

been formulated, therefore, the writ petition has to be

dismissed in limini by imposing cost. It is further

contended that if the petitioner has got any grievance as

against any of the lessees, he has other remedies

available instead of filing the present public interest

litigation before this Court. In any case, since the

principle will be laid down by this court in the present

proceeding that will be adhered to and in case of any

violation that may be dealt with in accordance with law.

7. Mr. S.P. Mishra, learned Senior Counsel

appearing for opposite party no.2O also accepted the

contention advanced by Mr. H.S. Mishra, learned

?:ttq Cnrv At?i-$'L '!W
Deputy Director Mines
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counsel appearing for opposite party no.L7, and

contended that law provides that if there will be

contravention of any of the conditions by the lessee, the

same is to be dealt with in conformity with the provisions

of law. If the Government framed a new policy, that will

be adhered to by all the lessees. Meaning thereby, the

lessees will definitely adhere to such conditions and in

the event of any CO ol action will be

taken in
'i.i

8 Mr. K learned
I
:

tended I
:

!

intCtsvffr
!r{. 

,,1,,

counsel

that the

tion since

ri

appearing i for the

intervener has,ifiled'r,' r',t
an

he is a public spirited persQn'a.nd supportS the case of

the present peti tion petition

has not been allowed, le counse I appearing for the

intervener has been given opportunity of hearing in this

CASC.

g. This Court heard Mr. S.K. Dalai, learned

counsel appearing for the petitioner; Mr. A.K. Parija,

learned Advocate General appearing along with Mr.

Kishore Mohanty, learned Additional standing counsel

True CoPY A-t'*,"'--d
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for the State-opposite parties no. 1 to 13; Mr. H.S.

Mishra, learned counsel appearing for opposite party no.

L7; Mr. Sanjay Das-2, learned counsel appearing for

opposite party nos. 18 and 19; Mr. S.P. Mishra, learned

Senior Advocate appearing along with Mr. A. Agrawal,

learned counsel for opposite party no.20; and Mr. P.K.

Mohapatra, learned counsel appearing for the intervener.

with the consent of 1_eern-ud"tbuns9.!,for the parties, this

u tr ll

.1. i.,i"6fir stage ofwrit petition is
l

admission..:

finally,at the
)' :; r$'

rrlr\lr ,!i, 1}.. .1{}. \:
t1

10. On being

I ..

' 
r!'lllih 'il(ir l, f,

{.

the patties have

the Government in Steel"& Mines Department directed

all the Collectors to be vigilant and monitor regUlarly to

curb ilIegal sand mining from river bed and see that the

same shall be in consonance with the odisha sand

Policy, 2021, which was issued by the Revenue &

Disaster Management Department vide resolution No.

26723 dated 02.o9.2021. Thereafter, a meeting regarding

Trtie linlY It' ":'lC,.,W
Deputy Director Mines
I alcher C ircie, Talctrcr
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the sand mining guidelines and policy was convened, on

L8.L2.2O23, under the chairmanship of Chief Secretary,

Government of Odisha. In the said meeting a decision

was taken to formulate revised guidelines in

supersession of the existing guidelines of Revenue &

Disaster Management Department for implementation of

the Odisha Sand Policy, 2O2L. Another meeting was held

on L9.12.2O23 undg.a*the*p,,lrHirmqgship of Addl. Chief

secretary to c,qy€,unp&S, dte6t ''*u pfirl.,u,Department to
:.i . 

.,, .;:t '," 
-.,;1r' 

tg '".

implement tjre 
.{deiisions,'tiiken in the ;meeting held on

18.12.2029,. Since the had not

in the

and modality

sand

varlous
i

been effectively im
,,r q, r rri{trr..
1.. -:. d,

State, it wd.s decided guidelifies may be

p

issued to a Pr9
*u*nlt

ural

for the implemen ponents of Odisha

Sand Policy, 2o2L The said guidelines are in accordance

with the provisions of Sustainable sand Management

Guidelines, 2oL6; the Enforcement and Monitoring

Guidelines for Sand Mining, 2O2O and directives issued

by the National Green Tribunal from time to time as well

as the judgment of the apex court relating to sand

mining. The said revised guidelines were put up for

$d
Deputy Director Mines
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approval of the Minister, Steel & Mines Department on

2t.L2.2O23 and the s€une was approved and published

on 2t.t2.2o23. Therefore, revised guidelines has been

issued on 21.12.2023 in order to implement the sand

policy, which was existing since 2O2L, and further to

regulate sand mining activities for the betterment of the

public at large and, as such, it is in accordance with the

provisions of law.

of resolution

mechanism
f'
ii'

thereof, it ih

issued by way

in the entire

Clause-4(g)

that operation

d

en

and approvals. The mining plan shall be prepared by

following the guidelines of MoEF & cc, Government of

India, formulated in the sustainable sand Mining

Guidelines, 2OL6 and the said guidelines prescribed

standard environmental condition for sand mining at SI

No. Lg which clearly envisages "Depending upon the

location, thickness of sand, deposition, agricultural

True CoPY A\ro"**J
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land/riverbed, the method of mining may be manual,

semi-mechanized or mechanized; however, manual

method of mining shall be preferred over any other

method. Thereby, it is contended that semi-mechanized

and mechanized way of mining is permissible in the

Sand Mining Guidelines, 2016.

11 Mr. Dalai, learned counsel appearing for the

petitioner brings this Court the

Sustainable S ,2016,

S

under the

it says that" t has been

aa

lease
granting
lease area
ha will be

'iri i'r'!

No iuer sand uith mine
be fo,

projects with
but less than 25

as '82'. In addition to the
requirement of documentq as brought out aboue

uider sub-para (ii) aboue for apprai'sal, such projects
utitl be consi.d.ered subject to the follouing
stipulations:

(a) The mining actiuitg shall be done manually. The

depth of mining shall be resticted to 3 m

/ water leuel, whicheuer is less'

(b) For carrying out mining in proximity to any
bidge and / or embankment, appropiate
safety zone shall be worked out on case to case

basrs to the satbfaction of SEAC / SEIAA,
taking into account the structural parameters,
locaional aspects, ftow rate etc., and no mining
shall be carrbd out in the safety zone so

True CoPV Alt::''t+d
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utorked ouL No in-stream mining shall be
alloued.

According to him, since mining activities in the riverbed

has been prescribed to be done manually, if at all any

river is leased out and the lessee is allowed to go for

mechanized mining, then it will be in violation of the

above condition and will cause further difficulty.

Therefore, the very to this Court by

filing this will become

fmstrated.
,. r. 

'l:l'i'

L2,

is made

Taking into
.. J i.

tion the abovejclauses, it

concerned,S

mrnlng br$ld6,frd using the

word "shall" the , h5s been made for

river sand mining as "

13. In Moho;n Singh u Interttatlonal Atrpoft

Authorttg of Indla, (1996) 10 JT 311: (1996) 8 Scale

25L , the apex Court held that the word "shall" though

prima facie gives impression of being mandatory

character, it requires to be considered in the of light the

intention of the legislature by carefully attending to the

t
. -. ,_r l-w

ffi:l 8::::J:iy:ffi
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scope of statute, its nature and design and the

consequences that would flow from the construction

thereof one way or the other.

13.1. In Electlon Commlssion of Indla t).

Subramanlo;n Swamy, AIR L996 SC 1810, while

constructing Article L92 (21 of the Constitution of India,

the apex Court held the use of expression "shall" in the

provision indi is bound to take

the opinion

Commission:

';

on such o( the Election

13.2. Interpreting Se 6 (1) of the West Bengal
tl l,

Premises Tenaiicy Act

West Bengal

Poddar t). Arc

apex court held that the use of word "shall" in section

16 of the Act and Rules, indicates that the legislature

intended the requirement of notice under Section 16 of

the Act to be mandatory.

13.3. In Hemalatha @rgga u. C.I.T. (2003) 9 SCC

510, the apex Court held that the use of word "shall" in a

True CoPY Auesteo
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statute ordinarily means that the statutory provision is

mandatory.

L3.4. In State Inspector of Pollce a Surya

Sankaram Karri, (2006) 7 SCC 172 while considering

the proviso of Section L7 of the Prevention of Corruption

Act (49 of 1988), the apex Court held that the expression

"shall" in proviso of Section L7 of the Act makes the

provision

l4

'$ir)r

T "shall"

plies ain the expre made,

r1 sand minidg
t. :.'it*c, :i,

." 
qi' .ii

as been

and mining

that if the

15. The

manually has

.,. :

purposg .befrind the river s
r ;'. , ,

some irleaning.,"to.the extent

sand mining will be done manually, then some local

people will get some job and the same will minimize the

unemplo5rment problem to some extent and further the

quantum of sand which will be extracted manually, that

will have its own effect and the river bed will not be

damaged. It is true that rejuvenation of river bed may be

required during the flood time, but still then the question

rrue ""ouilp.
p-eouty Director Minesta,cher Circle, Tatct
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of semi mechanued or mechanized mining of sand will

be detrimental to the interest of the public as well as the

State Exchequer. More particularly, it will affect the

future generation of the State, reason being if the

resources, which are made available at present, are

consumed during this generation, then future generation

will face a lot of difficulties and that should be taken in

mind while granting d sairats to extract
t? ,.

manner.the sand in

Gove

lessees
ri

toi

be

manner of extracting should lay elnphasis to

go for manual

at",16rgeof the public .f*.*

ii 
"' "11 

,'r'" ! 1!

sand mining*tirhiCh will be in,'the interest

L6. Clause-lg althbtigh referred that the method

of mining may be manual, semi mechanized or

mechanized, but, however, manual method of mining

should be preferred over other two methods. Therefore,

exercise of the preference for operation of sand quarries

in manual method will be definitely a better method than

that of semi-mechanized or mecharl;rzed manner.

True Co'ffi-'
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L7. An affidavit has been fiIed by the State

Government indicating therein that in the event the

Government decided to allow the lessees to go for semi-

mechanized or mechanized mining operation, then

mining plan clearance and environment clearance would

be required to be obtained by the lessees. Thereby, some

restrictions have been imposed for going for semi-

arries. As

by filing

justified.

, i-r.

Needless to mention case of contravention of

terms or cqnditions of
.;:1" 1i'

the petitibner or any

any terms of th*e guid
r,l ,-., t! ,

:-''

i

the lease deed, it will

sonpersrtheo

the

to bring,.to the notice of

appropriate action

against the lessees indulged therein, but not in the

shape of public interest litigation, as specific forums are

available, so that the violators can be taken care of in

accordance with law.

18. In view of such provision, it is made clear that

to protect the livelihood of the human being as provided

authori coty

True CoPY Attested
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under Article 21 of the Constitution, right to life being

the basic concept to be taken care of, the State is to take

necessary steps in that aspect.

19. Article 21 is the heart and soul of the Indian

Constitution, which speaks of the rights to life and

personal liberty. Right to life is one of the basic

fundamental rights and not even the State has the

authority

takes all

person's

nels right tohuman life, one's pers tonomy, o

prrvacy, etc, Riight to been rg0ognized to be

to all

19. 1 . In Chamelt Slngh u. State of Uttar

Prrc,desh, AIR t996 SC 1051: (1996) 2 SCC 549, the

apex Court held that "right to life" mea.ns to live like a

human being and it is not ensured by meeting only the

animal needs of man. It includes the right to live in the

civilized society implies the right to food, water, decent

environment, glucation, medical care and shelter.

frfie CoPY A"'stad
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I9.2. In M.C. Mehta a. Union of Indla AIR t987

SC 965 : 1986 (1) SCJ 383, the apex Court held that

right to pollution free environment comes under Article

2l of the Constitution of India. The same view has also

been taken by the apex Court in Mllkmen Colong Vlka"s

Samltt a. State of RaJasthan, AIR 2OO7 SC LO46:

(1eee) 2 scc 718.

19.3 In

t99L SC 42 1

that righ
ri

comes within+""the
,'l

Constitution of India
I,,

19.4. May it
si ,j irrir

drdt Article 21 States

the Protection of Lives and personal liberty. That means,

Article 21 mandates that no person shall be deprived of

his life and personal liberty except according to the

procedure established bY law.

19.5. In State of Maharashtra V. Chandrabhan,

AIR 1983 SC 803, the apex court held that Right to Life,

lrue GoPY A't'";sied
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enshrined in Article 2l means something more than

survival or animal existence.

19.6. The same view has also been taken in Olga

Tellls t). Bombag Corporatlon, AIR 1986 SC 180,

D.T.C. a. Mazdoor Congress Unlon D.f.C., AIR L99t

SC 101, Re llloise Pollutlon M, POOS) 5 SCC 733 and

Re lllolse Pollutlon (W), (2005) 8 SCC 794.

19.7 . In Terrltory

Delhl, 1S 81) 1 SCC

608, the urt life would

include the right to live dignity.
'I

19.8.

1978 SC

the right

which go to make a man's life meaningful, complete and

worth living.

20. Now, coming to the question of protection of

environment and checking of the movement of vehicles

during the day time, Mr. Asok Parija, learned Advocate

General very fairly stated that there should be restriction

Tr'r': e c ^l)' At+'ested
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of movement of vehicles carrying sands from 7.OO A.M.

in the morning till 9.00 P.M. in the night. That apart

during the movement of vehicles carrying sand, the sand

should be properly covered. No vehicle carrying sand

should be allowed during day time from 7.OO A.M. in the

morning till 9.00 P.M. in the night. If at all any lessee

violates any condition, he/she will be dealt with properly

2t. Mr

petitioner has also grven s suggestions, which are

also in adherence to the guidelines issued by the

Government on 2L.L2.2023 and the conditions

stipulated therein.

22. In view of such position, this Court disposes of

the writ petition directing the state Government to

scmpulously follow the guidelines framed by them on

rrue GoPY Att?:"u
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2L.L2.2O23 and also adhere to the conditions stipulated

in the lease deed executed between the lessee and the

State giving priority to the sand mining by manually.

Further, the State authorities should take necessary

steps with regard to vehicular movements from 7.OO

A.M. in the morning till 9.00 P.M. in the night and also

protect the environment to provide a quality life to the

public at large

23. w ob d directions,

ordersthe writ petitiogt S
{

,,of.

passed earlier stand

be no orde costs

however, ,there shall
';'

1.. .r.

l]t

't

1 .. (DB.B.Rr.SARANGII
.. .,. ii I ."ACfI$G pHIEF JUSTICE

M.S. RAMAN, J. I agree

(M.S. RAMANI
JUDGE

Orissa Htgh Court, Cuttcck
The 06* Febnrary, 2024, Antn

Signature Not Verifig!',
BlsllSl"iltlfit N KUMAR MT'HRA ' ')
Ddsignatlon : ADR-cum-Addl. Principal S(lgptary
Reason: Authontication r r
Location: Orissa High Court, Cuttack J
Data: 12-F eb-2024 1 1 :17 :48
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covrnNMENT oF oDISHA

oFFIcE oF THE rnriNrNc oFFIcER ' 
MINoR MINERAL

DIST: ANGUL

LetterNo \D /MM Dated Dq .DLl .xcDL1

To

All lessee of sand sources

Minor Mineral ,Angul District

sub- Submission of pre monsoon replenishment study in order to smooth operation of your sand

Sir ,

Withreferencetothesubjectcitedabove,lamheretointimatethatkindlyprovidepre_
monsoon replenishment study of your respective sand sources in order to smooth operation of your

sources

sand sources .Kindly treat this matter as urgent'

This is for your kind information and necessary action

Yous faithfuJly .

$KKNI
Minifig otfider

Minor mineral Angul district

Memo. No. \ \

CopY submitted to DDM

/dt.

Talcher for kind information

Sl o.t .aDlY

I

Mining officer

Minor mineral Angul district

Memo no. I ?. /ot' f{ ' DY. }ca!
Copy submitted to Director of minor minerals ' Bhubaneswar'

lrue Gopy

Mlrf
6onr{y Director Minoc
tc.ri.,,cf Circle, Talci ;*:i

\.1
Mining|ttesr'; Minor mineral Angul district



Orissa DTls CHALLAN FORMAT t^l^ffru\* i -,iFft,

fisBl
E-receipt

Odisha Govt

Name of the Depositor

Purpose of Deposit

Challan Amount

Treasury Challan Reference No

Internet Banking Transaction
Reference Number

Transaction Date and Time

ORISSA DTIM

: Rs. 500000.00 /-

: 37EE08900F

CKOOOPKGT6

1610212024 07:09:47 PM

(Note: This is a computer generated receipt and does not require any
signature/stampPlease enclose this e-Receipt with e-challan at the time of
challan submission to the department)

.al

Irue""$;;
Deputy Director Mines
Talcher C ircle, fatctrei

rttps://merchant.onlinesbi.sbi/mercorpuser/viewchallan. htm?echequeNo=C K000pKGT6&merchantCode=oRlSSA_DTIM&fu nctionType=querybyacco 1t1



ftNtrPYun*rY
Government of Odisha

Cyber Treasury

eChallan

I

a
I

BHARAT HEAVY ELECTRICALS LTD

Head of Acco

Bank Details
.,1

1610212024 06:36:1 7 PIt/

Succebfql: Confirmation Received from Bank as Success i

Payment Rem

J
|rr

lrue copJ

$rqr
Deputy Director Mines
Talcher Circie, Talchor

- This is a computer generated challan and doesn'l require any signature or stamp

Generated on'. 21 10212024 04:38:46 PM

I

I

1 Name of the Depositor

2. Depositor's Address 2.660 MW TALCHER TPS TALCHER Odisha Angul 759101

AngulJ. District

3TEEOBABE44 e Challan Reference ld

5. TotalTransaction Amount (ln Rs.)

Amount words)

Rs. 19480001 ( echallan- Rs. 1948000/- + agency- Rs. 0/- )

Nineteen Lakh Forty Eight Thousand Only6.

Challan Number & DateAmountHead Of AccountDescription

0853/6805 - 1710212024Rs.1948000/-0853-00- 1 02-0 1 21 -0202 1 -000Minor tvlinerals- Fees, Rent &

Royalties j

!

Rs.19480001Total Amount

STATE BANK Of INDIAName of the Bank,

lVode of Tran

on lD

Net Banking

CKOOOBank Transa

on Date & TlmeBank

Bank
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E-ma los ocb.anoul@ospcboa rd.oro

Webslte : www.ospcboard.orq
;-,.9-9]-S.

ffi\Z
(DEP

OFFICE OF THE REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA

ARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)

Plot No. S-3r3, lndustrial Estate, Haklmpada, Angul'759143

{o

"By Reglstered Post"

N"..*:lI... . / qUARRY / ROSPCB / AGL/ 86 I 7017'18

OFFICE MEMORANDUM

Da W'OltW-?

ln consideration of the ontine appttcatlon No.4667042 for obtainlng Consent to

Estabtish for Nizagarh Zami sand Quarry (BrahmerlBlvelsan d Bed), the State Pottution

controt Board is pteased to convey its consent to Estabtlsh under Section 25 of Water

(prevention &, controt of Pottutlon) Act, 1974 and section 21 of Alr (Prevention &, Control

of Pottution) Act, 1981 for production of Sand of capacity tlmited to 18,000 Cubfc

Meter/Annum and maximum depth of mining up to 1'0m during vatid mining lease Period

Environmental Clearance) over mining lease area of 24'86.00 acres or 10.06ha
(as per

Ptot No.3695, Khata No'446 (Kisam'Nadi) as submitted by the aPPticant, at
bearing

Nizagarh Zami, PS /Tahasit: Tatcher in the district of Angul with the fot[owing
Mouza:

conditions.

GENERAL CONDITTONS:

01. This consent to Establlsh ls valld for the product' method of mlnlng and

capacityasmentionedlntheapprovedminingplanandEnvlronmental
C[earance.Thisorderiqvatidforflve.years.Tl..Plol"Tl.-:h"ttdosubstantlal
mining actlvitlerfor thd proposal wlthin a perlod of flve years from the date of

lssue of thls Consent totesufti6 order'. tf ine proPonent falts to do substantial

mining acttvttles for the fi"pirur wlthln flve years then a renewal of this

Consent to gstaUtish shatl be sought by the proponent'

02. The mlne shatt appty for grant of consent to operate under section 25126 of

Water(Preu"niion'& iontrot'of P,ott'tion) Act' 1974 t' Air (Preventlon &' Control of

pottution) Act, 1981 at teast i (tnree) months before the commencement of

productionandobtainConsenttooperatefromthisBoard.

03. The mine shatt compty to the provrsions of Envrronment protection Act, 1986 and

the rutes made there under wtirr trretr amendments from time to trme such as the

Hazardous and other wastes (Management and rransboundary Movement) Rules,

2016 as amended from time to time, Hazardous chemlcat Rutes, / Manufacture,

StorageandlmportofHazardousChemicalRutes,lgSgetc.andamendmentsthere
under. The lndustry shatt atso compty to;!!e p.rovlslons of Pubtic Liabitity lnsurance

Act, 1991, if aPPticabte. : 't'

rrr.$qirryf i rr, Paeelofs^

Deputy Director Mines
Talcher Circle, Talchsr
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scope of workrng shatt
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be mado wlthout '\o,(., '$

earances from Grovt. ot

sPECIAL CONDffiONS:

1-. at**l coNDroNs . E-r,r,,.tnmentEt Clearance aPDroved and lssued by

1 
;:,H,,;,T"TL-i,i 1iH,'#i;T,Hl;1i ii?:fi'fi llJ.' 

"J'a'oiii'I Nlo r ,zs t

2oz1),ata'zi'i z'zo'zzshall be abided' 'ate consuttant' annuat

7 
Ii iJ,"ll' *ru :1,:,l t ;1!i $l:L:!:i"'Ji ii# Hffi il t c ot r e c'[ r n g P re

monsoon a'p.rironroon or*'ir., the fieil'ro *no* ,n" l'ontum of votume of

sand deposiled/reptenished 
a-ur,rr.,ed in'in" ,ining t"u]" utua' The detalted

comparison of uotn pr..r*roon and 
. 
p,';';;;il etevation data shatl be

incruded in the study ,"oorl.;;; a.tuit.a"r.lirrl.taev ri' rinding the rate of

reptenishment srudy of ;; ir-t.ia dgwn'il'*; E-nforcement & Monltorlng

Guidetines for sand t*ining, 
'ioio 

issueo oy. ,n. r,iorr & cc, Govt' of tndla' The

finding of the srudy shatt be ,r[rniti.a ro sEtAA/spcB ,o u'i"" the actual rate of

reptenishment of mined out sand in the lease area'

3. Mining activity shatt be carried out as per approved mining ptan prepared for this

Project.

4. Any change in the calendar p[an, quantity to be produced, or method of mining

shatt require prior approvat from the Board'

5. The project proponent snait take prior statutory and regutatory ctearance as

required from the concerned authorities in respeci or the proJect, before carrying

out any oPeration.

6. The tease area and the t
du

7 e
e

river bed.

8. Mining operation shoutd not be carrled out without comptlance of provlslons as

enumerated in the oMMc Rutes, 2016 as amended thereof atong wlth the

Notifications of Minlstry of Envlronment, Forest and Ctlmate Change from tlme to

time.

9. Environmentat Management Ptan (EMP) shatt be lmptemented bv PP to ensure

comptlance with the envlronmentat conditlons soeclfled above'

10. The proponent shatl take necessary measures to ensure that there ls no adversc

impact of the minlng operations on the'hil?hbnrh
d

True CoPY At ste

(y Director Mjnes
Ta lcher Crrcle, lalclpr

abltatlon, if any, exlstlng nearbY'
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'd^

t i. Atensures should bo tnkan to comply wlth tho provlslons lalcl under Nolse Pollutlon

(Regutatton and controt) (Antendment) Rrtur, ioto lssued by the MoEF, Gol' sl
12. lf ony lnformuuon furnlshed by thc apptlcant ls found to ba lncorrect or suppressed

and detected on lntcr stago, the consant to estabtlsh shatt be revoked lnctudlng

lnltlatlon of approprlatc tegat ilctlon as cleemecl flt as per the provlslons of Water

(Preventlon & Controt of Pottutlon) Act, 1974 tt Alr (Preventlon & Control of

Pottutiorr) Act, 1981 as amended thereof and rutes framecl thereunder'

13. The Board may rmpose further condrtrons or modlfy the condltlons as stlpulated ln

thrs order durrng rnstottatron and / or at the trme of obtarnrng consent to operale

and may revoke this order rn case tlre strputate condrtrons are not lmptemented

and / or lnformatlon ls found to have been suPPressed / wrongty furnlshed ln the

apptlcatton form.

B. WATER POLLUTION

14.The tessee shatt ensure that no sand mrnrng rs carrred out rn the areas as speclfled

betow;

a) During the rainY season'

b) withln the water channet or stream flow area throughout the yeari

c)Mlnlngshatlnotbeundertakenlnaminlngleasetocatedln200.500meterof
bridge.2oo mete*prti"., and downstream of water suppty/lrrlgation

scheme, 100 meter rio, tn" edge of Nationat Hlghway and rallway tine' 50

merer from a ,"r.rroii,' .unuf oi buitding, 25 meier from th-e- edt"l^t^tl'
Highway and 10 ,atui from the edge-of other roads excePt on speciat

"r"ipion'uy 
ttre sub-oivisional levet Joint lnspectlon committee'

d)Themlnlngoranyanclttaryactlvltyshattnotlnanywaydlsturbtheflow
pattern or trre river water iuring the non'monsoon perlod'

e}NostreamshattbedivertedforthepurPoseofsandmlningandnonatural
water course shatl be obstructed'

f)Sandmlnlngoperatlonsshattnotaffecttheexlstlngsourcesforlrrigation/
drlnklng water / lndustrlat purpose'

g)Thenaturalsanddunes,lfany,nearorsurroundlngtheteaseareashaltnot

.$

be dlsturbed.

15.1/4th of thewldth of rlver shatt be teft lntact atong the embankments on both sldes

as .no mlnlng zone, and 7.5m safety zone shatt be teft from att slde of lease

boundarY.

16.Rlver Bank stabltlzatlon shaft be made through stone patchlng' Stone patchlng on

river bank n rtn-ptantatron rn-between and the ramp constructron shatt be done in

consuttatlon ,ritr., and advice of concerned water Resource Department,

Government of Odisha.

;

I
I

C. AIR POLLUTION

17. No transPortatlon (ln3rlty be attowed on anY roa

ttrgUt prlor exptlclt permlsslon.
through vlllages/h

c

ttty Director Mines
Taicher C ircle, Ta lchcr

d passlng
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such that the

il trarrrc' n*lf;tr|!ffi';;;;i. .u,u'tni iu" rs proposed to be useo 1ql

strengthenlng
ii. piolutt' ^u-r |ha transoort of mlnerats wltt be as per lRc

":fi l:it!f*'"1'[:;::l';:'ffi ;Hffi -':::::5 
'lilT'1':ilT"il:i'

,, 
::l:: lil,,' :::'il J,T' [{l:ffi *#.fi .1', :3i'tii :i:1' 

:':'f':. 
o' 
f #;" ?:

appticabte .i, ,iJ norse emfssffi'il;rra, uno ,noutd be operated onty durlng non'

peak hours. spr.a of ventct. ul';;;i;J una'rn'n"o'r,,"'go xns t hr be attowed'

21.The vehicles shart not be overtoaded and .shatt 
be covered wlth Tarpautin' The

Tahas,itdar may cottect un .rrr"-rriuq ,",i0-r;nl*unt" -t"'y 
from the lessee as

part or,t'" tlu'" conditron"on 
"ir'u tlYtl#Ji#rl;f :l'::l"#":"t; :l:

:ilr{y;}:xt;:;'.[ii::l':'JiJ:?:l,H';;;ivingorsand'[rucks
22.The fottowing measures are to be imptemented to reduce Noise poltution:'

a.Properandregularmaintenanceofvehictesandotherequipment

b.Limitingtimeofexposureolworkerstoexcessivenofse.

c. The workers emptoyed shatt be provided wfth protection equipment and

,. ;;[jt:1",:t .- enterrns or reaving the mine is to be rim*ed to moderate

speed of 30 kmph to p'"'"ii una'" noise from empty truck'

23.The project proponent shatt take att precautionary measures against causing

-- 
auruge io ftora and fauna of the locatity'

.4,compensatory Tree ptantrng (crp) shatt be carried out with mrnimum @100 trees

per Ha. of tease u*u ., p.i tt''" approved cost norm for avenue ptantations of the

state Forest Department. The proJect proponent shatt ptant saptings of native tree

species atong the approach 
',oud', 'rlver 

banks and ln community areas in

consuttatlon with the Forest Gram Panchayat'

25.water spray shoutd be made on the road/extractron paths to control dust emisslon

during transPortation of sand'

26.The project proponent shatt undertake phased restoratlon, rectamatlon and

rehabi*tation of tand affected by mrnrng and comptetes this work before

abandonment of mlne.

z7.The unit shat[ marntarn ambrent arr quaHty rn order to meet the prescrlbed

standard as per Natlonal Amblent Alr Quatity standard.

Tr CoPY Ar.'ested

n nty Director Mines

I archer Ctrure, lalchor



$' souro e Huanoous wasre 
Fm machrnes, mtntng operat '*!r'*YZS.Wasteoi[s,usedoltsgeneratedfromthcEMmachlnes,m

shatt be drsposed as per the Hazardous ona o,r,or wastes (Management [t Trans'

boundary Movementl nutes, zoro anct tts amcndments thereof to t'he recyclers

To

authorlzed bY SPCB, Odlsha'

Memo No.

Sri Pitambar Bhutla, Lessee

Nlzagarh Zaml Sand QuarrY

lrl Pb, MandhaPat, Tatcher

Oirt, lngut'759107, Odlsha

(Brahmanl Rlver Sand Bed)'

Town,

Date

?n
v)

0 rO

ffisecretary: :lc Board, odisha, Bhubaneswar

2. The Cottector-e Oitttftt Maglstrate' Angut

i: lli 3"t"i;,[3.|r Georogy, Zonar survey, Dhenkanat

5. The Tahasildar' Tatcher'.Angut

6. Guard fff", negfonat Office' Angut'

REw/[gr,l,|f::
Etate Pollutktrt Control ltDar,

lNGU L

REGIONAL OFFICER

$ tON,'

(:1 r

Mines
alchar

t
,

CoPV At tcdt
Tru e

DePrrtY Director-
Talcher Crrcie, I

I
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coNSE ORDER

No.....!.Pr.L.l QuanRY/ RosPc B I AGLI 86 12017 -18

Page'1

E-mal l: rosocb.anqul@osocboard'orq

Website: www.ospcboard'orc

"By Registered Post"

Date:.0.6:9$:2s22

4,500 Cublc Meter

ffi srArg's?i,H J,[ E 5f ffJH"TJJ: ffi p *
t,=,o*,,'=ffi6,iS5if 'fJy'[SlgSll:*m:r"JtH:i-?3ffi SFoDrsHA)

CONSENT ORDER NO.638

Sub: Consent for discharge of sewage

Water (PCP) Act' 1974 and for

section 21 ofAir (PCP) Act' 1981'

and trade effluent under section 25126 of

existing/n"u, op"'"tion of the plant under

Ref:YourConsenttoOperateontineAppticationNo'4850261'

consent to operate is hereby granted unigr section 251,.6 of water (Prevention &

control of pottution) Acr, 1gr:;;j;J", ,".tioi zr of Air (Prevention & control of

Pottution) Act, 1g8J 
'nA "t"t 

framed thereunder to:

Name of the rndustry/ Mine : Nfzasarh Zami Sand Quarry (Brahmani River sand Bed)

Plot No.3695, Khata No'446 (Kisam-Nadi)' Total ML

Area of 24.86tt'"' o' 10'06ha' Mouza: Nizagarh Zami'

ii n"nutil: Talcher' Dist: Angul

This consent order is vatld for the perlod up to 31'O3'2O24' '/

Thrs consent order rs vard for the product quantity, :pu.]!"d 
outtets' discharge

quant*y and guatity, specified chrmieilrtu.r, emtslron quintity and quatlty of emisslons

as specrfred betow. This cons"n, i, giJnted subJ";;',il gun"rut and speclat conditions

Name of the OccuPier &

Designation

Address of the quarry

stiputated therein.

A. Detaits of products manufactured:

Mlnor Mlneral -
Sand

True ed

[.a D rector Mines
,sr(ii€r Circle, Talcher

: Sril Pitambar Bhutla' Lessee

1

Mi

er Appa5 p
on c learance&lanP

51.
No

Product

18,000 Cubic ftleterYear



reaseBOD

tm
discharge

ty
dlscharge KLD

or KL/hr.

on
outtet

uttet
No

septlc tank
a

waste water
omestic

CONSENT ORDER

B. thro the outlet su to tho standard

C. Emisslon th the followln stack to the ed standard

osal of sotld waste rmltted ln the followl manner
D

E

whatsoever.

12. separate mete* wlth necessary plpe.tlno for arseslng the quantlty of water used for each of the Purposes

';*:,,M1;::::
Talcher Circle, Talchcr

Edbed
standard

Quantlty of
emlsslon

t
Stack No.

mney

No.
of

Sotid
waste

ty
generated

auanftY to be
reused on slte
(TPD)

vrrvtt..t9 !'---.-- - -

Quantlty to De

reused off site
auantltY
dlsposed off
(TPD)

TEIEiiFtlon or
dlsposat slte.
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CONSENT ORD ER

b)

c)
Donettlc purpose
Proces

13' The appllcant shatt dlsptay sultabte cautlon board at the lace where the effluent lr enterlng lnto any watcr.body
or any other place to be lndtcated by the Board, lndlcatlng thereln that the area tnto wlrlch thc cflluents arc
belng dlscharged ls not fit for the domstlc use/ bathlng.

14. Storm water shatt not be attowed to mlx wlth the trade and/or domestlc efftuent on the upstrcam of the
terminat manhotes where the flow measurrng devrces wlfl be rnstatted.

15. The appllcant shatt rnalntaln good hou:e-keeplng both wlthln the factory and the premltes. Att plper, yatves,

sewent and dnlns shatt be leak-proof. Floor washlng shatl be admltted lnto the effluent cottectlon syttem only
and shatt not be atlowed to flnd thelr way ln storm dralns or open areat.

. 16. The apptlcant shalt at atl tlmes malntaln ln good worklng ordcr and opcrate as efflclcntty a: posslble all

treatment or contr,l facltltles or syrternr lnstalt or ured by hlm to achlarc w{th the term(r) and condltlons of the

consent.

17. Care shoutd be taken to keep the anaercblc tagoons, lf any, blotoglcatty actlve and not utlllzed as mere

stagnatlon ponds. The anaeroblc lagoons shoutd be fed wlth the requlred nutrlents for effectlve dlgestlon.

Uajoons shoutd be constructed wlth sldes and bottom made lmpeMous.

lg. The utitizauon of trcated efftuent on factory's own land, lf any, shoutd be compteted and there shoutd be no

posibt6ty of the efftuent galning 
"*"sinio 

any dnlnage channet or other water couEe3 elther dlrectty or by

overftorv.

19. The efftuent disposal on tand, lf any, shoutd be done wlthout creatlng any nulsance to the sunoundlnS or

lnundatlon of the lands at any tlme'

20. lf at any tlme the dlsposat of treated efftuent on tand becomes lncomplete or unsatlsfactory or crcate any

probtem or becomes a matter or dlspute, the lndu*ry must adopt attemate satlsfactory treatment and dlspoot

meaSules.

21. The studge from treatment unlts shatt be drled ln studge dry,lng beds and the dralned tlquld shatt be taken to

equalization tank.

22. The efftUent treatment unrts and disposal mealurer sha[ become operatrve at the trme of commencement of

Depr ctor Mines
Talcher Circle, Talchcr
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31. Tho lndutry lur to .tnflJro t,l!t mt0lrn m throo vailsllstof troor rro pbntad rt rrlo den$ty ol wthfithrn t00
tlco? por acro. lho tlcor mrry llo plantod along lnundailqz al tl,a lr(tultlat al ltdvttrlil Wemllrl, Thlt
pbntatlon lr gtlpulat4d wor anrl slfits tlrt trull, Sthntdtlon ol trcw ln rlrrt arqr,

J4. Tlre olld yla',to guch 0i vuaoplnj, wmtap g6tlagfi, nmpl,l urnttlnqtl totldwt, tlurllo lnJt$lngthallrom dr
pttntlon crrntrot oqulpmong ailhstiO 

-vdthtn 
tlw promlnt ol tlw lMwultl plrntt firll lro dl'Ou*d oll

rlantlllcalty to tlro ratlrractlon of tho ltoard, n at rn tD csun lugltlvo eml,,tk)n, dutl ptobbmlhraSt hrchlng

ctc, of ary Llnd.

3r, Att rogrt yraEt6 xlzlng ln tho gromlnt rtralt bo grogorly claulllcd ard dlzpvad oll ttt lln nll$r$'!f of tltc

llodrrJtrlt

l. Land fltt ln ran ol lneft maladal, ctro lwlng, lal*n ln qnurc that thc ntl,/iltl doct mt ilvo d'* w

loachatrr vdrlclr nt1 porultla lnw'uwnd wier or coultttl wny vlth ilarm run'oll '
ll, Contlogrd lnclnorathn , vtwr1rrer ga,zlbls ln rrttn ol cambu',llbl0 org4nlc fitDtotltrl'

lll. Comportlng, lncau ol blo'delladabto mltodal'

x6, l,nlto4tc matcrlat rhalt bo ddu.ktlod ll 9v.tlbla, otlrclylx.lx s*olad ln 
'tocl 

drurm aod but1"d ln gror*rad

arcai orrcr oritarnrng aggranlo, rtrr, 6oro-iii,rtitng, Tne oiiilitton or ndlnl, aM Nrylagslratl bc ,,rded

ourrnrrro wentrtrorwdrd,tauttwrtwi-pt;noonti,ut*rii*iiiiurnrrratioc 
obairndlottardungand

,r.o;T::';'r}.|:i:r;;!!r'un ,u,offi,nt ot othqntn thtt thard tt ot optntonthrt 
'rt 

ot ,ffi ot ttn .-tdtttorw

rclerrcd ta owo rcqvtreivorratron ttiit*rtiiti,i iioygu oi u,nt control equlgnvnt olthcr ln vthols or ln 9$tl

tht.tloardrha* artcr stvtns,rtnrppur',toizii,ii.tl a iilii'i;;,';rrv et*ar arl ot'etctrc,,rdttton trd

tl,trcupon tt, oipi*l;;iil; t;:u ;; ;;;ty vdtlr tlic cnndtttoffi'/) verted'

?t, lrte agg*canr, tilt^rchz^cxpr rcpre*ilrrrvu or a*rrne.,,,rhart havo no crarm vthnt'no,er to thc coadll,,n or

rcnetntof thtr iiiit-oitir tho'er,lr'1 pcrlod ol lhlt (An1qnt'

!1. Tlts noa,, JffiNer the rrilrr r.o rcrreri, rmgv* addr$onar condlrlo^j ot c,andltlon' tctol'' chen*e or altcr the

-.f:*^l:.Xl;:'#;;::'";ffi;.'1.*11 ?:!:::ti5tr:^"1ff#,i',?;,n#,f;:y'trfyfr::"'
d1fii and puuTiii* icttonttpiiTiiirrwiipr*rn*i a;;;i''i Pollutlon) t.t' 1vt4 b ,otteil anv

ardroratt rlro *;trt nr rmgv*d'orlin'#-o- ina'i *rvoliiiu'rtiiont ez oee*i frr for the purs,,e ol tt*

l*lbl lha?aard'

4i, ltv cardrrront tnpv*d -oz ?.wro .y, cnnrrnw tn b,: ln^r.orca untrl re,totre' under *ctlon 27rzr of the Ylatcr

lPrctentlon a diot ot Pottt;nbtnl ;;'ffi;';; iiton ti 'i"''iliiliiittin 
&' conrrot or Pottutlonl tct' lest '

42, ln c).e rho @n,nr lee 1,. rstl,Ad uguad durlngrltl,, petlod, the lnduztry lhalt.pav the dlffcrentlat feer to thc

emrd ttor rto'ioiirtnnz year.tt.* iltirii *7'i.1,'.'1'.12;i^";;',;\i'ini ui i pav the amoun! wrthrn the

Wt}d,zttWiiit ttw liararn inini-ider vrttttx renB:etvdtlrout 9r1or rwtlcc'

11, rt,; ?,4,0t6 ce*rvst $ttt tl?il to rqola I rolv* enn'ool y yi'o'at !'ly tlrlB dylng' gerlcd for wtrtctr conrcnt lr

yantrdrncai a-it vnaiwntzrunl#i"rff,.,intitutiltilroziiliniri^art'nr 
ar deemed roeroo'tatc'

[;..'i,1,il*:1H[:?L'i'rrrn.E]Jj'i*:',?:":::I'iff :,ffi il;1r,111#'#"
s,tNtvtdo EC I D ,o.ECZzd;idi i,qotot (il;;;;l No- stvoR/'rilN/61',,et 20211'

dtd,28,1 z,zozlgha ll b o abl dad

v2,Tho prolectProponent.shatl carry out by cngaglng ??P::p:?te 
consuttant' annual

reptcnrshm enr rat* irudy oi sand- ar pcr prooiinoi drone method by cottectlng pre

tnon,on tt pu,rnoneoon ,i"iliitiio rrtta ti kno", rhe quanrum of votume of sand

depos*cdrreprenrthora oiii.i.J r, ttre mrniig ;ur"ur"* I" detarted comparrson

of borh pre.mon?,oon and,;;;";;on o19ti[r'i;;;tt shatt be lnctuded ln the studv

reeort.The detatteo meth;; iiilii tt^'or'e ii;'tJ J reptenl$ment studv of sand

rc rard dwtnrn the entorciierfi rno"rt"rrrig'Jrr[q;; tii s.andMlnlng' 2020 lssued

by thc ,tlo?F &, CC,C*I. oi inAr. it " 
ffn?fte of tnu study shalt be submltted to

rrue 
Wfltested

DeprrtiDlrCctor Mines
Talcher Circle, Talclpr



& cbNsENT ORDER
sEIAA/sPcB to assess the actua[ rate of reptenlsh
area.

ment of mlned out sand ln the lease

03' Mining actlvity shatl be carrled out as per approved mlnlng plan prepared for thls
project.

04. Any change in the catendar ptan, quantlty to be produced, or method of mlnlng shatt
requlre prior approvat from the Board.

05. The project Proponent snall take prlor statutory and regulatory clearance as requlred
from the concerned authorltles ln respect of the proJect, before carrylng out any

operation.

06. The tease area and the actual worklnq area shatt be demarcated on the qround bv' 
erectinq durabte masonry /concrete piltars bv the orolect prooonent.

07.

bed.

08. Mining operation shoutd not be carrled out viithout comptlance of provlslons as

enumerated in the otU^C Rutes, 2016 as amended thereof atong wlth the

Notifications of Ministry of Envrronment, Forest and ctimate change from tlme to

time.

09. Environmental Managem ent Ptan (EMP) shatl be imotemented bv PP to ensure

10. The ProPonent shatl take necessary measures to ensure that there is no adverse

impact of the minlng operatlons on the human habitation, lf anY, exlstlng nearbY'

11 . lvteasures shoutd be taken to comPtY with the Provisions taid under Noise Pottutlon

(Regutation and Contro t) (Amendment) Rutes, 2010 issued bY the MoEF' GOI'

that no sand minlng ls carrled out in the areas as specified
12. The lessee sha[[ ensure

be[ow;

a) Durlng the ralnY season'

b) withln the water channet or stream ftow area throughout the year;

c) Mlning shatt not be undertaken ln a mlnlng lease tocated in 200'500 meter of

brtdge.2gg meter upstream-.;; ;;tittu* of water suppty/lrrlgatlon scheme'

. 100 meter from the edge of Natlonat Hlghway and raltway [ine, 50 meter from a

reservotr, canal or bultdlng, zi"r"* iro, the edge of 5t"tu Hlghway and 10

meter from the edge of othei roads except on tp.:.tut exemptlon by the sub'

Dlvisionat [eve[ Jolnt lnspectlon Commlttee'

d) The mlnlng or any anclttary actlvlty shatt not ln any way dlsturb the ftow pattern

of the rlver watei durtng the non.monsoon perlod'

eI No stream shatt be dlverted for the PurPose of sand mlnlng and no naturat water
-' rrue-f6gpAnested

I.tepulflDirbctor M i nes
Talcher C ircle, Talchcr



CONSENT ORDER

course shatt be obstructed.

f) Sand mining operatlons shatt not affect the exlstlng sources lor lrrlgatlon I
drinking water / industrlal purpose,

g) The natural sand dunes, lf any, near or surroundlng the lease area sha[[ not be

disturbed.

13. 1/4h of the width of river shatt be teft lntact atong the embankments on both sldes

as 'no mining zone' and 7.5m safety zone shati be teft lrom att slde of tease

boundary.

14. River Bank stabitization shatt be made through stone patchrng. stone p.atchlng on

river bank with ptantatron rn.between and the ramp constructlon shatt be done in

consuttation with and advice of concerned water Reiource Department, Government

of odisha" 
dinarity be attowed on any road passlng

15. No transportation of the minerats shatl or'

through vittages/ habitauonsir*"rt tand without prlor exptlclt permlsslon'

16. Transportation of minerats through existrng rural rolds can be attowed onty by the

concerned Govt. Department/ cram p.n.nav"t/BDo after required strengthening

such that the carryrng capactty of road is. increased to handte the mineral carrying

trucktraffic.TheproJectproponentshattbearthecosttowardsthewideningand
strengthening of exrstrng pubtic roads rn case the same is proposed to be used for the

ProiecL

17. proJect proponent shatt ensure that the transport of mrnerats wrtt be as per rRc

Guidetines with respect t" ."rptvrng with traffii congestion and traffic density'

1g. vehictes hired for transportatron of mrnor mineral from the site shoutd be in good

conditron and shoutd n"r"'oiirution. check certifrcate and shoutd conform to

appticabr,e arr and norse J*iri* standards ana rt outd be operated onty durrng non-

peak hours. Speed or u"r,iii" ue i"gut"teo aJ rn no case >30 Kms / hr be attowed'

19. The vehrctes shatt not be overtoaded and shatt be covered with Tarpautln' The

Tahasitdar may cottect an approprrateroai ,*in,"nunce levy from the tessee as Part

of the lease conditlon, ;;;; basls or q,lnt* of sand transported' and utitize the

proceeds of the tevy foi proPer matnten'dnce of the extractlon paths and roads to

pr.r"ni.t 
"tr 

degradatron ln licount of ptylng of sand trucks'

20. The fottowlng measures are to be lmptemented to reduce Nolse pottutlon:'

a.Properandregularmalntenanceofvehlctesandotherequlpment

b.Llmltlngtlmeofexposureofworkerstoexcesslvenolse.

c.Theworkersemptoyedshattbeprovldedwlthprotectlonequlpmentand
earmuffs etc.

d. speed of trucks enterlng or leavlng the -mlne 
ls to be tlmlted to moderate

speed of 30 f.pt a pt"ient undue iotse from empty trucks'

True$39pA,tested

Deprltf Dir\ector Mines
Tatcher Circle, Talcher



CONSBN'I'OIIDBR

project proponent shatt take att precautlonary measures agalnst causlng damage

to flora and fauna of the [ocatlty.

compensatory Tree Ptantlng (CTP) shatt be carrled out wlth mtnlmum @100 trees per

ia. of lease area as per the approved cost norm for avenue ptantatlons of the State

Forest Department. The protect proponent shalt ptant saptlngs of natlve tree specles

atong the approach roads, rlver banks and ln communlty areas ln consuttatlon wlth

the Forest Gram PanchaYat.

B. Water spray shoutd be made on the road/extraction paths to controt dust emisslon

during transPortation of sand.

24. The project proponent shatt undertake phased restoration, rectamation and

rehabititation of tand affected by mlning and comptetes this work before

abandonment of mlne.

25. The unrt shau, marntain ambrent air quauty in order to meet the prescrlbed standard

as Per Nationat Ambient Air Quatlty Standard'

26. Waste oits, uSed oils generated from the Ervt machrnes, mining operations, if any,

sha*, be drsposed as per the Hazardous and other wastes (Management & Trans'

boundary 
.Movement) Rules, .,016 and its amendments thereof to the recyclers

authorized bY SPCB, Odisha' r

27. Mine shatt abide by the provisions of Environment (protection) Act, 1986 and rutes

framed there under'

zg. The annual production and point wise comp*ances to the consent conditions shall' be

submitted t" tn" Board latest' by 30s April every year'

7g. rncase the consent fee is revised upwards durrng this period-of consent, the unit

shatt pay *re aifferential *i,nt to the Board to ieep the consent order ln force' lf

the rndustry faits to pay tne umount within the period stipur,ated by the Board the

consent o'a"'i'iit be'revoked wlthout givlng prior notice'

30. The Board reserves the right to revoke/refuse consent at any time durlng this period

lncase any viola,on ls ouserved and to modify / stiputate addltlonal condltlons as

deemed aPProPrlate'

31. rf any rnformatron furnrshed by the app*cant rs found to be rncorrect or suppressed

and detected on tater stagi, the.consent to operate shatt be revoked lnctuding

inrrraron of approprrate ]:,Jr actron as 
.deemed 

frt as per the provlsions of Air

(preventro;'";ia;trot of r-ottuttonl Acr, 1981 as amended thereof and rutes framed

thereunder'

32. rn case the proprretorrparrner setts/transfers the unrt to any other person, he shat[

intimate the same ln advance and submlt the audited batance sheet showlng capltat

cosr of investment rnctudrng tand & burtdrng, ptant &, machrnery wrthout depreclated

Tru o v ttested
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order vatid.
must compty with the conditions silpulated ln secilon A,B,C,

, qri Pitambar Bhutia, Lessee

ll,m$,'1llll,:r1tl'ttlllgffi "nrRrversandBed),
Dist: Angut'759107, Odisha

ilemo 1.1e._ I L91 /

ffiSecretary,sPC Board,

DaLe A6'Oq'2nl^ilrn Pollutlon Cottrot 8ot

INGUL

2. The Collector & District Maglstrate

3. The D.F.O-, Angut

4. The Joint Director Geotogy' Zonal

5. The Tahasitdar, Tatch-elr.AnSut

6. Guard Fite, Regionat Office' Angut'

Odlsha, Bhubaneswar

, Angul

SurveY, Dhenkanat

L

D,E&F to

.1) L

Stato Polh.tlon Co,trot Eo
TNOCL
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